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: counsel for the applicant,

' “"‘ﬁ_l;;’gd oot o COF

] for Rs. 5.(?,/' Lo
| vide IPO/ '
- | Dated.......[.
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g Heard Mr.M.Chanda, learned
!

: P i Issue notice on the respon‘d"eAh/t‘
aited | L to show cause as to why the applica-
"%} ')m% . tion shall not be admitted. -

Sl % List on 28.4.2003 for admi-

| % bb
% QM\ N O\Qn?/&m\ 28. 4 2003 Heard Mr. S. Dutta, learned
_ 3 ~counsel for the applicant. Mr. AeKe. |
‘ ’b\\(?> - Choudhury, learned Addl. C.G.S5.C.
for the respondents prayed for
time to obtain necessary instruct-
ion on the matter. List on 29.5.03
. for admission. The reSpondent':s may
file written stat:ment if any, in

the meantime,

Vice~Chairman
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Nyewo ) Wa hoew o __*;..
ilesf | 29.5.2003 - Present : The Hon'ble N& Justice D.N,
) oo Chawdhury, vlce-Chamman. '
/% . " The Hon'ble Mr. S, K. Hajra,
e L Member (A).
28503

Put up before the Single
Bench on  27,6,2003. In the meantime,
the reSpondents may file reply, if
.any. e,

Member - . . . Vice~Chairman

27. '6ﬁ°3 . Present : The Hon'ble. Justice D{N. "’

\/(\ﬂ 3 & f\u Chowdhury, Vi e-Chaim
e Wi Q&?W‘Q’“Aé - This is one more round of ligigatior-
()?&&\) %, ,3) 4 5, © ‘The aéaplic‘antuwas:‘:engaged"at‘si EDDA as an
o o interim measure pending disciplinary .
T, N ' proceeding against the incumbent who was
T .o % st working in that post. Finally the

_ R S R incumbent was reinstated. in service anci‘f‘

R Lce v T -t therefore the applicant was teminatgq

-y s © vt .7t In 0.A.451/2001 disposed of on 27.6.2003

: L S e T S ond took note of thé'étand of the reSpondenzs

\ Tt ; RN to consider the case of the appncant ‘
\ o S for accommodation in terms of the guide«-
E 1 ; | lines laid down in DG P&T*s letter No.

B : 43-4/77-pen dated 23.2.1979. The autho-
rities were accordingly directed to take
note of t;hese facts for future engagement.
The reapondents in its ‘writtén statement
also reiterated the fact and contended
that the authorities are fully aware
of the communication dated 23.2.1979
and fully alive By the judgment and

~ order passed by the Tribunal in O.A.
451/2001. In view of the fair stand taken
by the reapondents no further direction

— o . is issued. PR ,
Csp7 (9\ yZre ph ﬁ
L o o yZre 'I‘he application thus stands disposed

g‘;’: . e ﬁd'—m £ mMJﬁﬂa of . No order as to costs. :
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In the Central Administrajt
Guwahati Bench : Gu ahaﬁ@wahati Bench

B
| f@ == >
0.A.No. ....... ...../2003 , ;2
4

Applicant

Shri Girish Kalita

Vs. | \‘ @»}V

Union of India and others : Respondents

Synopsis and list of dates

5.4.1995 The applicant joined as Extra
Departmental Delivery Agent (EDDA) in the

Lawpara Branch Office on receipt of

provisional letter of appointment issued
by the Sub Divisional Inspector of Post
Offices;, West Sub Division, Nalbari,
Assam. The applicant joined in place of
one Shri Rajat Chandra Medhi, the regular
EDDA who was under disciplinary

proce=ding.

1.4.2000 The applicant's services were
terminated vide order No.Ad/Lawpara/2000
after functioning satisfactorily for more
than five years. The applicant functioned
in the post of EDDA since the disciplinary
proceedings against Shri Rajat Chandra
Medhi continued for more than five years.
But surprisingly at the instance of
respondent No.4 it was decided to take
back Shri'Rajat Chandra Medhi in'the post

of EDDA at Lawpara Branch Office and as a

.e..contd/-
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10.11.2000

2 : o 4

conseguence, the service of the present

applicant was terminated.

The applicant approached this Hon'ble
Tribunal against the arbitrary and
capricious action of the respondents by

filing an 0.A.No.126/2000. This Hon'ble

Tribunal after examining the facts and

circumstances of the case dismissed the
application and passed its order on
10.11.2000 in 0.A.No0.126/2000 observing
that the respondents shall have to take
care of the situation to accommodate the
applicant as per the existing rules and
left the matter to the Postal Authority
for consideration of the case of the
applicant in conformity with the accepted
norms and policy as expeditiously as
possible, preferably within three months
from the déte of receipt of the aforesaid

order dated 10.11.2000.

20.11.2000 The applicant submitted one

representation to respondent No.3 (The
Superintendent of Post Offices, Nalbari,
Assam) enclosing therewith a copy of the
Judgment and Order dated 10.11.2009
praying for cosideration of his
appointment against the post of EDDA/EDMC
lying vacant at Kachua, Mukalmua in

District.

e e .Cl)ntd/—
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20.3.2002

During the pendency of the O0.A.

No.451/2001 filed by the applicant the

‘learned counsel for the respondent Union

of India submitted before the Hon'ble
Tribunal that the case of the present
applicant is under <consideration for
appointment. On the basis of the said
submission this Hon'ble Tribunal obssarved
that pendency shall not be a bar for
consideration of his appointment in the
light of policy of the Department dated
23.2.1979 for providing employment to
thos2 who are appointed provisionally and
subsequently discharged from seryice die
to administrative reasons. The said O.A.
No.451/2001 in fact filed by the applicant
praying for a direction upon the

respondents for consideration of  his

. appointment to the vacant post of EDDA at

Lawpara Branch POst Office.

27.6.2002 This Hon'ble Tribunal was
pleased to. dismiss  the aforesaid 0.A.
No.451/2001 on 27.5.2002 holding that
since the matter of appoihtment‘is under
active consideration before the respondent
Union of 1India as such no direction
warranted on the facts and circumstances

of thes case.

The applicant after the judgment and

order dated 27.5.2002 pass=d in O0.A.

eeeees.contd/-
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No.451/2001 again approachéd the authority
by submittiﬁg detailed represéntation for
consideration Qf his appointment as EDDA
at Lawpara‘Branch Post Office but to no

result.

29.1.2003 That one post EDMC now fall vacant at
Kandhbari Branch Post Office due to death
of Shri‘Arfan Ali in the month of Januéry
2003. Thereafter the applicant submitted
representation for appointment to the‘said

post butlto no result.

Reliefs sought for :-

The applicant mbst respectfully prays
that Your Lordships be pleased to admit this
applicatioh and further be pieased to grant the
following reliefs:

(1) To direct the respondents to comply
withthe observations made by this Hon'ble
Tribﬁnal in their order dated 10.11.2000 passed

in 0.A.No.126/2000 and ordér dated 27.6.2002 in

0.A.No0.451/2001.

(2) To direct the respondents to absorb
and regularise the services of the applicant in
the post of EDMCVat Branch Office, Khandhbari
or such other office.

(3) Costs of the applicatioﬁ.

(4) Any other relief or reliefs to which
the applicant is entitled to, as the Hon'ble

Tribunal may deem fit and proper.
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In the Central Administrative Tribu
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Uvanay; Bency

(An application under Section 19 3F Tie -
Administrative Tribunals Act, 1985)

Title of the case 0.A.NOo. ...5% 5<.../20

Snri Girish Ch Kalita : Appl
Vs.

Union of India and others : Resp
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IN THE CENTRAL ADMINISTRATIVE TRIBIJNAL
- GUWAHATI BENCH :: GUWAHATI

(An Appllcatlon under Section 19 of the Administrative
Tribunals Act, 19853)

- O-Ao NO. -.---o.-.-........../ZOOl

BETWEEN )

Sri Girish Kalita

S/o Sri Krishna Kanta Kalita
Resident of village Law Pa*a
P.0. Law Pata _
District Nalbari, ' ' T

"Assam. ! :
«.....Applicant

-AND-=

1. The Union of India,
Represented »y the Sacretary to the
Government of India
Ministry of Communication
Department of Posts
New Delhi.

2. The Chief Postmaster Gen=ral i
Assam Circle !
Meghdoot Bhawan
Guwahati-781001.

3. The Superintendent of Post Office
Nalbari, Assam.

4. The Sub Divisional Inspecitor of
Post Offices, West Sub Division,
Nalbari, Assam.

5. Sri Rajat Chandra Medhi
Resident of Vlllage Lawpara
P.O. Lawpara .
District- Nalbarli'

Assam. ‘

. .+...Respondents

1
k|

!
DETAILS OF THE APPLICATION f

1. Particulars of the order against -which the

application is made.

This application is made praying for a direction

upon the respondents to consider appointment of the

2ot Airish el
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applicant in the existingbvacant post of EDMC at
Khandbari Branch Office in the District of WNalbari
P.S. Makalmuwa in terms of the direction aad
assurances contained in the Judgment and Order dated
10.11.2900 in 0.A.No.156/2000 and in

O.A.N».451/2001.

2. Jurisdiction of the-Tribunal'

The applicant declares that the subject matter
of this application 'is  well within the

jurisdiction of this don'ble Tribunal.

3. Limitation

The applicant further declares that this
application is filed within the limitation
prescribed ander Saction 21 of tha

Administrative Tribunals Act, 1935.

4. Faets of the:-case

4.1 That the applicant is a citizen of India and as
such he is entitled to all the rights,
proteciions and privileges as guaranteed under

Ithe Constitutisn of India.

4.2 That your applicant was initially appointed as

Extra Departmental Delivery Agent (EDDA) in the
Branch Office, Lawpara, District Nalbari vide

Memo No. Al/Lawpara/95 dated 5.4.1995, issued

byt A e
\
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by the Respondent”No.4, in place of 6ne Shri
Ra jat Chandra Medhi, the regular EDDA. who was
under a disciplinary proceading. As per the
appqintment letter, the appointment of ithe
present applicanii was provisional and was
subject to termination without notice following
the final disposal of the disciplinary

proceeding against Sri Rajat Chandia Medhi.

That the applicant, on receip:t of the said
provisional 1letier of appointment, joined a3
EDDA in the Lawpara Branch office with effect
from 5.4.1995 and started functioning as EDDA
with satisfaction of all concerned wherein he
continued to work €for more than 5 years i.e.
until his sarvices were terminated vide order

No.Al/Lawpara/ZOOO dated 1.4.2000.

That the disciplinary proceeding against Svi
Rajat Chandra Medhi continued foir more than 5
yeérs and during that period, the applicant
shouldered the entife responsibility of the
post of EDDA as said above. Eventually, the
disciplinary proceading ended and Sri Rajat
Chandra Medhi was ot exonerated by the
disciplinary authority but surpriéingly, at the
instance of respondent no.4. it was decided to
take back Sri Rajat Chandra Medhi in the post
of ®BDDA at Lawpara Branch Office on extcaneous

considerations and as a consequence the

e eses.contd/-
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services of the present appligant were
terminated by the respondents vide their order
No.Al/Lawparé/ZOOO dated 1.4.2000 just to make
way for re-absorption of Sri R.C. Medhi in an

unfair and ianjust manner.

That the applicant béing highly aggrisved at
this arbitrary and capricious action of tha
respohdents resulting to his unprocedural,
unceremonious and unjusﬁ termination,
approached this Hon'ble Tribunal for protection
of his rzights and interests b»y filing an 0.A.
NO.126/2000. The Hon'ble Tribunal - after
examining the facts and circumstances of ihe
cas? was pleased to dismiss the applica;ion and
passed its order on 10.11.2900 in O.A.
No.126/2000 observing that the respondents
shall have to ta%e care of the situation to
accommodate the applicant as per exisiing rules
and left th2 matter to the Postal authority for
consideration of the case of thé applicant in
conformity with the accépted norms and policy
as expeditiously as possible, preferably hithin
three months from the date of receipt of the .

aforesaid order datéd 10.11.2000.

Copy of the judgment & order dated 10.11.2000
passed in 0.A.No.125/2000 is annexed hereto

and marked as Annexure-1I.

e Dol A
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That the applicant thereaftier submit:ed one
application on 20.11.2000 to respondeat No.3
through Respondent No.4 enclosing therewith a
copy of the judgmént and order dated 10.11.2000
passad in O0O.A. No.126/2000 and praying for
consideration of his appbintmenﬁ against the
post of EDDA/ENMC, lying vacant at Kachua,
Mukalmia in Nalbari districk, in accordance and
in compliance with the judgment and order dated

10.11.2000.

Copy of the representation dated 20.11.2000

is annexed herewith as Annexure-II.

That your applican: begs to state that he has
rendered his services as EDDA, Lawpara for more
than 5 years and as such he is 2ntitlsd to be
regularised under thz scheme issued by the
Department of Post. As per the policy of the
Department, a person who renders sexvice for
not less than 3 years should be included in the
list of EDDAs who are discharged from s=rvice
for appointment under Rule 2% of the method of
Recruitmen: of EDDA read with C.G.P.T. letter
No.43-4/77-Pen dated 23.2.1979. In the instant
case, the applicant has rendered services for
more than 5 years, working for more than 249
days in each y=2ar, as required for

regularisation of service.

That in spite of acquiring -=ligibility and

right for being considered for rejularisation

e« oo e e -Contd/-
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and in spite of the valued observation of the
Hon'ble Tribunai in favour of the applicani in
its order dated 10.11.2000 in 0.A.No.126/2000,
the respondants did not show any inclination to
consider the case of the applicant" although
there are vacant posﬁ of EDDA and otner pos:is
in the cadre of D & C wunder the Senior

Superintendant of Post Offices.

It is relevant to mention here that the
poor applicant has three dependen: members in
His family including two minor son and daughter
ahd as such the order of termination would lead
to civil =zonseguences and put the épplicant in
extreme difficulty to support‘to his family. He
has become over aged in the meantime for any

N

other Government job.

That your applicant finding no other
alternative again approached this Hon'ble
Tribunal through 0.A.N0.451/2001 for protection
of his rights and interest. During pendency of
0.A.N0.451/2001 more particularly on 20.3.2002
the learned counsel for the respondent Union of
India referring a communication submitted
before this Hon'ble Tribunal that the case of
the pressant épplicant is wundexr cbnsideration
for appointment. On the basis of .the said
submission this Hon'ble Tribunal observed that
pendency shall not be a har for consideration

of his appointment in the light of the policy

......Contd/—
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of the Department dated 23.2.,1979 for providing
employment who are appointed provisionally and
subsequently discharg=d from ‘service due to
administrative reasons. Buf: it stated tha: at
the relevant poin: of time one post of EDDA
fell vacant at Lawpara Branch Pos: Office and
the said 0.A.No0.451/2001 in fazt filed by the
applicant praying for 'a direction upon. the
respondents for consideration of his
lappbintment to the vacant post of #&DDA at
Lawpara Branch Post Officé. Howevexr, the s#id
0.A.No0.451/2001 was dismissgd hy this Hon'ble
Tribunal on 27.5.2002 holding that since the
matter of appointment is ander astive
consideration before the responden: Union of
India as such nb direction warrant:ed in the

facts and circumstances of the case.

A copy of the Order dated 29.3.2002 and
-judgment and order dated 27.5.2002 passed in
0.A.N0.451/2001 are enclosed as Aanexures 3

and 4.

4.10 That it is stated that the applicant after the

jﬁdgment and order dated 27.5.2002 pass2d in

0.A.N0.451/2001 again approached the authority

V7> : M 9-5-ren <
q}TA’ by submitting detailed representationA for

consideration of his appointment as ZDDA at
Laopara Branch Post Oifice and also approached
repeatedly for his appointmen®: to the aforesaid
vacant post before the respondeat authorities

but to no result.

Comy Ny nernege. Lo8in KLk A T
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That your applicant has acquired a valuable
right for considertion of his appointment
against the pos:t of EDMC at Kandhbari Branch

Post Office in “he Nalbari District which is

now occured dize to death of Sri Arfan Ali in

’

the month of January 2903. The applicant

submitted a detailed representation addressed

to the Superintendent ‘of Post Ofiices,
Nalberi, Assam for consideration of his
appointment against the post  of EDMC a:t
Kandhbari Branch Post Office in the Nalbari
District, but to no result. The applicant is
apprehending tha: the vazant post of EDHMC now
available at Kandhbari Branch Post Office,
under Nalbari District may also be filled by
the respondents without considering the case
6f the applicant. Tt is, pertinent to mention
here that the =arlier vac¢ant post of EDDA at
Laopara has already been filled up without
considering the casé'of the applicant in spite
of the assurances givan by th2 respoandents
before this Hon'ble Trpibunal. Be it stated
thet as per method of recruitment of Postal
E.D. Staff more particularly in terwms of Sub
Rule 2 of Rule 15 of method of recruitment o¥i
E.D. Staff the applizant has acquired'right
for consideration of appointment ﬁo the vacant
post of EDMC at Kandhbari under Nalbari

District. Therefore, the Hon'ble Tribunal be

- o0 .COntd/'
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pleased to give direciions unon the
respondents for appointment of the applicant

to the vacant post of EDMC at Kandhbari.

Extract of Method of Recruitment of Postal

ED Staff is enclosed as Annexure-6.

4.12 Thi ii: is stated that the applicant whenever
avproached the respondents aiathorities fér his
~apoointment against any vacani post tae said
requesi: used to be. turned down by the
Superinﬁendent of Post Offices, Nalbari on the
alleged ground that the applications of the
applicant filed before this Hon'ble Tribunal

has been dismissed and as such there is no

scépe for considering his case for

appointment.

In the facts and circumstances stated
above, finding no other alternative the
applicant is approaching this Hon'ble Tribunal
for a direction upon the respondents for his

appointment as EZDMC at Kandhbari.

4.13 That this application is made bonafide aad for

the ends »f justice.

5. Grounds for reliéf(s) with legal provisions

5.1 For that the applicant has served the

depariment for more than five years in the

eeeese.contd/
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5.4
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post of EDDA and as such the services of ihe
applicant cannot be terminated without any

prior notice.

For that there is reguiar vacancies of Group D
and C‘_under the Superiniendeni . of Post
Offices, Nalbari and as sucih there 1is no
diffculty in accommodating the appoiantment in
the vacant post of EDMC at Khandbari Branch

Offi-ze.

For that the applicani has completed 240 days
in each caleader year forvlast five years and
as siuch he is entitled to be regularised in
terms of the scheme issued by.the Department

of Posts.

For that, as per the policy of the Respondent
Departmen: a person who renders services oOr
not less than three years should be included
in the list of EDDA and who are discharged

from service for appointment. '

For that the =laim of the applicani gains
suppo;t from the obsecvations made by the
Hon'ble <entral Administrative Tribunal in
their judgmeant and order dated 10.11.2000
passed in O.A,No.126/2000,,dated 27.5.2900 in

O0.A.No.451/2002.

.....contd/-
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Details of rémedies~exhau$ted

That thei applicant states that he has no other
alternative  and other efficacious remedy availablsa
to the applicaﬁt except invbking the jufiédiction of’
this Hon'ble Tribunal wunder Se=tion 19 of the
Administrative Tribunals Aét,‘l985. |

7. Matters not previously filed or pending with

any other court

The applicant further declares that he had
( filed an applicétion\ before this ~ Hon'ble
Tribunal "~ vide 9.A.N0.126/2D00 and 0.A.
No.451/2001 and :he Hon'ble Tribunal was
pleased to vdismiss. the said 0.A.s on
10.11.2000 and 27.6.2001 with observations £or
vconsideration of the case of absorption of the
applicant by the respondents. The applicant
further declares that no other Writ Petition
or Sait regarding the matter in respect of
whici this application has been made is
pending before any court or any other

authorityLor‘any other Bench of the Tribunal.

8. Reliefs sought<for :

Undear thé facﬁs' and circumstances stated
ébove, the applicant‘most respectfullyﬂpfays
“that»Your Lordshipé be pleased to admit this
application and further be pleaséd Co grani

!

the following reliefs:

......cqntd/—
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8.1

8.2

8-4

10.

12 e

To direct the respondeats to comply with the
observations made by this Hon'ble Tribunal in
their Order dated 10.11.2000 bassed in 0.A.
Ne.126/2D00 and 9Order dated 27.6.2002 in

0.A.No.451/2001.

To direct the respondenis to absorb and
regularise the services of the applicant in
the post of EDMC at Branch Office, Xhandhbari

or such other office.

Costs of the application.

Any oiher relief or rceliefs to which the
applicant is entitled to, as the Hon'ble

Trinunal may deem f£it and proper.

Interim order prayed for

During pendency of this application, the
applicant numbly prays for th2 £following

relief :-

That the respondénts be directed that pendency
of this application shall not be a bar fofv
absorption and regularisation of the services
of the applicant in the vacant post of EDMCFat

Khandbari Branch Post Office.
This application is filed through Advocates.

eesee.moOntd/ -
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Particulars of the I.P.O.

i) I.P.0. No. 76 6o Forg
ii) Date of issue : &>

iii) Issued from G.P.0., Guwahati

iv) Payable at : G.P.O., Guwahati

List of enclosures

As stated in -he index.
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VERIFICATION

I, Shri Girish Kalita, son of late Krishna
Kanta Kalita, aged about 4! years, resident of
village Law Péra, P.O. Lawpara, district- Nalbari.
Assam do hefeby verify that the statements made in
Paragraphs 1 to 4 and. © to 12 are true to my
knowledg= énd those mad2 'in Paragraph 5 are true to
mv legal advice and I have not suppressad any

material fact.

And I sign this verifization on this

the «ve..eee.... day of March 2003.
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Annexure-1
Iﬂ THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH
Original Application No. 126 of 2000
iDat& of decision : This the 10th day of November 2000
The Hon’ble Mr. Justice D.N.Chowdhury, Vice-Chairman.

Sri Girish Kalita

B/0 sri Krishna Kanta Kalita
Resident of village Law Para
P.O. Law Para

District Nalbari,

ASSAM .

L e aApplicant

=~ END -

. The Union of India.

‘ Represented by the Secretary to the
Government of India,
Ministry of Communication,
Department of Posts,
Mew Delhi.

2. . The Chief Postmaster General,

1 Assam Circle, »
Meghdoot Bhawan,
Guwahati~781001 .

E. The Superintendent. of Post Office,
: Malbari. Assam.

4. The Sub Divisional Inspector of
Post Offices, West Sub Division,
Malbari, Assam.

Sri Rajat Chandra Medhi,

- Resident of village Lawpara,
P.0. Lawpara,
District-Nalbari,

ABSam.

- f.n - [

......... Respondents.

CHOWDHUR .

| A disciplinary proceeding was initiated against Shri

éajat Chandra Medhi, Extra Departmental Delivery aAgent

| /
- /// Ujb/ J Mj;/
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(EDDA), Lawpara Branch Office, Nalbari. To overcome the
ecituation, the respondents provisionally appointed the
applicant as EDDA, Lawpara vide Memo No. Al/Lawpara/95 dated
5.4.1995. The aforementioned Rajat Chandra Medhi was taken
back into service after completion of the enquiry. The

respondents, therefore, by order dated 1.4.2000 terminated

Cthe service of the applicant given vide order dated. .

5.4.1995. Hence this application.

2 Heard Mr. M. Chanda. learned counsel for the applicant
who has submitted that strictly in terms of the appointment
letter dated 5.4.1995, the respondents acted within their

competence in terminating the service of the applicant and

appoint the original incumbent. .But then, the respondents,

Cas .a  State, ought not to have abandoned the humane

considerations for absorbing him against some post, sO much
s@ that the applicant has rendered more than five vyears
service as EDDA. The learned counsel pointed out that in.
terme of the provisions of the Industrial Law applicable, it

Was incumbent on the employer to take care of those.

~-employees that rendered more than 240 days of service. Mr.

rhanda also pointed out to some such welfare measures

adopted by the respondents.

Z. Mr. B.C. Pathak, learned Addl. C.G.8.C., pointing to

t+he terms of the appointment, on the other hand, submitted

that after finalisation of. the disciplinary proceaeding of
Shri Rajat Chandra Medhi he had to be appointed and
accordingly the applicant has to give way To sShri Rajat

Chandra Medhi. The learned Addl. C.G.S.C. fairly placed the



Government policy in this regard for accommodating the EDDA

and referred to the relevant circulars.

4, From the foregoing discussion it appears that there is

no discernible error or infirmity in terminating the service

of the applicant. Therefore the impughed order dated

1.4.2000 cannot be faulted. However, the applicant has put

’

in more than five vears of service. As per the policy of the

Department a person who renders service not less than three

|

vears should be included in the 1list of EDDAs who are

discharged from service for appointment under Rule 20 of the

Method of Recruitment of EDDA read with D.G.P.T. letter No.

ﬁﬁwd}??wpen dated 23.2.1979. Since the applicant has

- completed more than five vears of service in the Department,

the respondents shall have to take care of the situation to

acecommodate him as per the existing rules. Mr. Chanda .
- submitted that there is one such wvacant post in Kachua,
Mukalmua in Nalbari district wherein the applicant can be

accommodated. Mr. Pathak, howaver, submits -that he is not

aware of any such vacancy. In my view no such direction is

required to be iszsued for the appointment of the applicant.

The entire matter is left to tha Postal authority for

consideration of the case of the applicant in conformity

with the accepted norms and policy as expeditiously as

pbuossible, preferably within three months from the date of

1

receipt of this order. .

5. Subject to the above observation, the application is

. dismissed. No order as to costs.

Sd/~ ¥ice~Chairman



Annexure-2

Dated : 20.11.2000

Ta
The Superintendent of Post Offices,
Melbari, Assam,

(Through 3Sub Divisional Inspector (Forest 0ffices)
- Weat Sub Division, Nalbari, Assam).

Sub R Prayer for immediate appointment in any suitable

’ post, EDDA, EDMC, in terms of the judgment and
order dated 10.11.2000 passed 1in 0.A. No.
126/2000.

Respected Sir,

I like to draw your kind attention on the subject cited
above and further beg to state that being highly agarieved,
I' approached Hon’ble CAT, Guwahati against the order of
termination date 1.4.2000, after rendering five vyears
continuous service as EDDA at Lawpara Branch Office in place
of sri Rajat Ch. Medhi. The Hon’ble Tribunal while delivered
Judgment and order dated 10.11.2000 in 0.A. 126/2000, it is.
categorically observed that the undersigned is entitled too
be appointed under Rule 20 of the method of recruitment of
EDDA read with DGPT letter No. 4344/77~PEN dated 23.2.1979
and also observed that the appointment should be considered
as expeditiously as possible within three months. IT is
relevant to mention here that one post of EDDA/EDMC is
presently lyving wvacant at Kachva Mulkmua, in Nalbari
District. Therefore you are requested to consider my
appointment in the said existing vacancy or in any other
suitable vacancy as early as possible considering my poor
finanoial condition and also considering the fate of the

dependent family members.

e

g
4 » 0&%ﬁ(
o



A copy of the Jjudgment and order dated 10.11.2000
passed 1n 0.A. No. 1Z6/2000 is enclbsed for vour neady

reference.

© Enelo : As stated above
| Yours faithfully,
S/~
(Girish Kalita)
vill. Lawpara

P Lawpara
Dist. MNalbari . tssam.

Lopy to .

The postmaster General, Assam Circle, Guwahati. You are

requested to pass necessary order for any appointment in any

existing vacant post of EDDASEDMC, in terms of judgment and

Corder dated 10.11.2000.
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; CENTRAL ADMINISTRATIVP TRIBUNAL,_GUWAHATI BENCH
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Orlglnal Applicatlon Ho. 451 of 2001.

;ft . .

‘.H‘ ) , /' o ‘lﬂ"ll._' |,‘. B F ' e \f*"" ¢p\‘ : 'Z,’ ‘ E_“ ; ‘t % r oy ",{i_’
Date of Order .t This the 27th Day of June, 2002

- ;’I i ..x“-.; sy b n W ...li i' _‘| o, .

”,,THE HON :-BLE, MR . JUSTICE\D N e CHOWDHURY,UVICF CHAIRMAN.,

THE HON BLF MR K. K SHARMA ADMINISTRATIVE MEMBER.

. R . . : , iif;;' ;.;7'
Shri Girish Kalita, .

§/o.sri Krishna Kallta, 1" o o 'g}h”ji‘ R
l::x i A R A Bt B O .
Resident of v1llage Law' Para L“"- R e A
P.0. Law Para, ) ‘ e

District - Nalbari (Assam). ' ....Applicant.

By‘Advocate Shri H.Dutta.: . v" 3‘ ,.,”T',hf.‘;w-

R

1. Unlon of Indla,

Represented by the Secretary to the ]f"’b@ﬂfﬁ

Government of India, _ N o

Mlnlstry of Communlcatlon, ;”“igﬁh. )

Department of Posts, - Lo T e ’
~ New Delhi. ;,;g_bg:_auflhg R PR

The Chief Postmaster: General, .

RSsam . Clrcle,'”"ﬁﬁé~ﬁu:;ﬂﬂébvg. R R

Mhghdoot Bhawan, . A o ;

ahati—781001{}" ﬂﬁiﬁ‘ﬁd* ;ﬂf}ﬁu;apq rod ffﬂ.

i The Superintendent of .Post Offlceav I "
o ﬁN ilbari, Assam. . o g . g ‘ '
(“V;T- ? /fhe Sub D1v151ona1 Inspector'of\l«"” et T o
\§:=;259>" Poet Offices, West Sub D1v1$10n,

Nalbari, MAssam. .- -nﬁﬂw< RERLCN

s o _‘5 .Sri Rajat Chandra Medhl, Cv it
' v "' Resident of Vlllage Lawpara,
i . P.0O. Lawpara, ERIE g o

" District - Nalbari (Assam) ' '“5. ©' ' ...Respondents

s o { - ) Cay
B *' By Shrl B.C. Pathak 'Addl. c. G 5. c. _
i ‘\:L o '_ 7 Ry ~': T X o e g e ’ ' N o !
t...\. 0 - "\ . .

,( caeen . g N ?.r‘f'.t_.' oo

CHOWDHURY J (v c)

mwu-tr{vn: s doerig rdddnd fyn
e ;-

FEL) ='~::'¢si'.<

: This . is" the - second round ‘of lltlgatlon. The
appllcant‘earller preferred 0.8, 126/2000 seeklng for a

? ' thAthe abovegb'A.'the appllcant‘assa;led the order ofﬁ

W S contd..?




~220 2.

termination dated 1.4.2000 by which his appointmeht!dated ?b'
5.4.1995 was terminated his service as'an EDDA@Law_paraf
Branch office, wNalbari. Tn the aforemehtiopedi,postvfthe

applicant was appointed on‘5.4.1995,pﬁovisiona1;§,in7view

of the fact that a _disciplinary proceedind. was : pendihg

against the incumbent. Accordingly he was putvoffdfrom-the

the duty. Disciplinary ;proceedingf;ended s

Eavonn, . o e
Ly '

accordingly the old fincumbedt'ﬁ.wae;

reinstatement the applicant was

- reinstated.  on’

terminated. The" earlier
O.A. was accordingly,dismissed with certaihiobservations.
: i s . RPN '.,“\!?t',“.-.

The Tribunal while dlemlssxng the applxcatlon recorded the

fact that the applicant rendered serv1ce for about flvet"

. Years 1nd1cat1ng the policy for absorptlon of such person

in_the facts and situation, the Bench dlsposed the matter

R L
lggd ng the subject at the dlsposal of the authorlty The

3 ﬁglcant has now come before ,th;s“Trlbunal ‘for a

direction feor hisg absorption.

2. The respondents authority' had‘ submltted thelr

written statement and stated that there was no vacant post

at  Kachua and Mukalmua in Nalbari. District. ‘The
respondents however, fairly stated that,the case,of the

applicant for absorption in any~available,vacant;post'is

looked into and also stated that he would be accommodated

as soon as vacant post suitable to him is-available as per

the guidelines laid down in DG P&T's letter . No 43 4/77 P

dated ?3 2.1979 and also keeping in m}ndﬁthe-judﬂvent and™ oy T

e

order of the Tribunal in 0.A.126/2000,



%

3. We have heard Mr H.Dutta,. learned-vcodnsel

appearing for the applicant as wélljas‘Mrvﬁng?athak,”

e ]

learned NMAddl.C.G.5.C for the respondents atJﬁléﬁgth.

Considering all the aspects of the matter we do‘nét:findi

any scope for interverition at

this stagef We are fulfy

! AR o :
" satisfied to the steps taken by the respondents and it
is expeécted that the respondents shall do the nesdful at
v the earliest available opportunity.
B Subject Lo the observation made above, the
aPplicagion stands dismissed. There shall, however, be
. [ . o -
"' BN ]!s ' . o
Sd/VICE CHalRidn
Sd/MTBER (A)
i i
g
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To

Sl Niranjan Das

Superintendent of Post Offices. o
Malbari. P.0. & District Nalbari,

ASRAm ., oy » [v o <,VF@;
Sub : Submission of representatlon praylng for fearlyi
appointment in any suitable vacant'post 1n‘terms§ ,
of Jjudgment and order’ dated 27.6. 2002 passed in
0.A. No. 451/2001. m.a;.pfnw.. S ]*guggsaumm;ﬁa..rMW“a
Sir, ~ : ’ ol S

I like to draw your kind attentlon on the sub1ect,c1ted

P PR

above and further beg to state that my serv1ca ;Wa$i ;f
terminated way back on 1.4. 2000 after belnq served a; EDDQ'JQ
for a period of about 5 (Flve) years. As per D.G.. P & Tr o
letter dated 23.2.1979 the undersigned is ent1tled tto tbe, .
appointed/reinstated in service in any - available SUlt&bleﬁp;
vacancy on priority basis but..tlll date no. action was'
initiated in this regard except assurance. given before the Lo
learned Central Administrative Tribunal. Therefore you . arej
requested to expedlte my case for appointment: in terms of

the assurance qiven by the respondents as stated in para 2

(two) of the judgment dated 27. 6 2002. In this connection it’ B
‘may be stated that vacant post of Postman is available at 1
JAGARA (Sub-office) and another post of Postman :is also_' .

vacant at DEHAR KALAKUCHI®® (Branch Office) therefore ‘there :
is no dlfflculty on your part for 1mmedlate compllance of
Lthe judgment and order daLed 27. 6 2002 -

s e

You are further requested to inform the under51q d
your decislon as well as the progress. of .my case for'
appointment as per  judgment and order passed 1in 0 Ar No.. -
126/2000 as well as in 0.A. 451/2001 B

v I am also entitled to a reply ., on my representationl
from vyour end in terms of letter No. 137~ 5/2002~SPB—II.
dated 29/1/2.0L1.2002. Therefore you are requested to inform '
vyour decision meediatelv to the undersigned. S

Thanking you,

(A%, \Cri("

o v ‘—CGIRIQH HKALITA) -
s6n of “Sri Krishna,Kallta

Resident of village: Law Para
P.0. Lawpara, Dist. Nalbarl(Assam)

?/7‘/%

Yours figthfully.

\'31\



Anncxurc-6
To
Sri Niranjan Das

Superintendent of Post Offices,
Nalbari Assam

Sub: Prayer for appointment to the vacant post of EDMC at Kandbari Branch Post Office under
: P.S. Mukalmua in terms of Judgment and order in O.A. 176 of 2000 as well as Judgment
and Order passed in O.A. 451 of 2001. -

Respected Sir,
I like to draw your kind attention on the subject cited above, and further beg to state that a post of

E;DMC now fall vacant due to sudden demise of Sri Arphan AL,EDMC at Kandbari Branch Post office,
under P.S. Mukalmua. Therefore you are requested to consider my case for appointment on regular basis

to the vacant post of EDMC at Kandbari Branch Post Office in terms of the assurance given before the .

Hon’ble Central Administrative Tribunal, Guwahati Bench and also in terms of the direction passed in the
judgment and orders in O.A. 126/2001 and 451/2001.

~ You arc further requested to kindly intimate the undersigned regarding consideration of my

appoint to the aforesaid post of EDMC. A copy of the judgment and order dated 27.6.2002 passedin O.A. -

451/2001 is enclosed for your ready reference.
" An early action is highly desired in this regard.
Enclo : As stated above.

Yours faithfully,

Date : 29.1.2003
' {(GIRISH KALITA)
S/o Sri Krishna Kanta Kalita

_ Resident of village Lawpara,
P.S. Lawpara, Dist. Nalbari,
Assam.
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METHOD OF RECRUITMENT " ‘ 87

(14) Appointment of ED BPM by Iuspectors.—With a view to ensur- -
ing quick administrations, it has been decided that where there is no contest for
flic post of EL BPM, the Inspector of Post Offices can make the appointinent -
in anticipation of the formal approval of the Superintendent of Post Offices.
‘The formal orders in this conncction will be issued by the competent Appoint-
ing Authority, namely, the Divisional Superintendent. In other cases, where
there are rival claimants, the Inspector of Post Offices would be required to
obtain the prior approval of the Divisional Superintendent before appointing
any person as ED BPM. o . :

[ D.G., I'. & T, Letter No. 18/3/62-Disc., dated the 30th January, 1965.)

(15) Provisional appointment of ED Agents.—It has come to the notice
of this officc that provisional appointments made to ED posts are being
allowed to continue for indefinite periods and when regular appointments are
made, the provisionally appointed persons do not readily hand over the

charge. The following instructions are issued in this regardi— - L

(i) As far as Fossiblc, provisional dp;‘)oinmlents.should be avoided,

Provisional appointments should not be made to fill the vacancics
caused by the rctirement of ED Agents. In such cascs, the
Appointing Authority should take action well in time before the
retirement of the incumbent ED- Agent, to sclect a suitable
SUCCCSSOT. - ‘ R

fe

(i) Whercver possible, provisional appointments should be made only
for specific periods. The appointed person should be given to
understand that the appointment will be terminated on expiry of the
specificd period and that he will have no claim for regular
appointment, Where a new Post Office is opened or where a new
post is created or where an ED Agent dics while in service or
resigns from his post and it is not possible to make regular
appointment immediately, a provisional appointment should be
made for a specific period. The offer for appointment should be in
the form annexed (Annexure-A). .

. -

Where an ED Agent is put off duty pending departmental or
judicial proccedings against him and it is not possible to ascertain
the period by which the departmental/judicial - proceedings are
likely to be finalized, a provisional appointment may be made, in
the form annexed (Anncxurc-B). It should be made clear to the

(iii)

provisionally appointed person that if ever it is decided to reinstate

the previous incumbent, the provisional appointment will be
terminated and that he shall have no claim to any appointment.

Even in cascs where an appointment is made to fill the vacancy caused
by the dismissal/removal of an ED Agent and the dismissed/removed ¢m-
ployce has not exhausted all channcls of appeal, the appointment should only
be “provisional. The offer for appointment should be in the form annexced
(Annexure-B).

v
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88 : SWAMY'S—POSTAL ED STAFF N

, (/(/Zlifforls should be made to give altemative cmployment to'ED Agents
who are appointed provisionally and subsequently discharged from service
duc to administrative rcasons, if at the time of .discharge they had put in not
Iess than three years' scrvice. In such cases their names should be included in.
the waiting list of . ED Agents discharged from service, prescribed in D.G,

- P.&T, Letter No. 43-4/77-Pen., dated 23-2-{19’/"9. RN TR e

Authoritics. _ .
[D.G,P.&T., Letter No. 43-4777-Pen., datcd the 18th May, 1979. ]

~ ANNEXURE - A
[ in Displicate |

£

Whercas the post of E;gtra-Dcpaﬂmemal..............;..._ ...... (Name of* Post . .

and Office of duty) has become vacant/hias been newly created -and it is not’
possible to make - regular appointment “to the said post immediately
the.nnn... (Appointing Authority) has decided to make provisional appoint-

ment to the said post for a period of (period) from.................... (o or till
regular appointment is made, whichever.period is shorter. :

2. Shri............... (Name and addresiof the selected persoh‘) is Bft_’crcd the

provisional appointment. He should clearly understand that the provisional
appointment will be terminated when'regular appointment .is made and he
shall have no claim for appointment to aity post, Co :

3. The........... (Appointing Authority) also reserves the right to lc'_rmihéatc

3. These instructions ‘may be brought to the notice of all:Appqi‘nliné' :

the provisional appointnient  at any time before the period mentioned in

Para. | above without notice and without assigning any reason.

4. Shri............ will be governed by the Extra-Departmcmal Agents (Con-
duct and Service) Rules, 1964, as amended from time to time and all other
rules and orders applicable to Extra-Dcpamnental Agents, :

5. In casc the above conditions are acceptable to Shi............. (Name of
the selected candidate) he should sign the duplicate copy of this memo and re-
turn the samc to the undersigned immediately, : o

To -

............................

............................

ANNEXURE - B
[ in Duplicate |

Whercas Shri............(Name and Dcsigfzalion of the ED Agent who has, :
been put off duty/removed/dismissed) has been put off duty pending finaliza-

tion of disciplinary proceedings and judicial proceedings against him has been °

removed/dismissed from service aud the nced has arisen to engage a person to

Appointing Authority -
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n the matter of =

CeAe NOL56 0Ff 2003 \@\\

>

Girish Kalitas..... Applicant
T JEISUS -
: Union of India & Ors. .

ITERY Respondents

Written statements for and on behalf of Respondénts
E}OSQ1’2,3’4 & 5.

: ' Is & Snk)egon Ral superintendent of Post
offices, Walbari Barpeta Division, walbari-781335, do hereby
solemnly affirm and say as follows:=

1, That I am the Supdt.of Post Qffices, Nalbari Barpeta
Divis ion, Nalbari and as such fully acquainted with the facts
and circumstances of the caée. I have gone through a'copy of
the application and have understood the contents tbéreof. save
| | and except whatever is specifically admitted in this written

; i, ‘statement the other contentions and statements may be deemed

. to have been denied, I am authorised to file the written sta=-
tements on behalf of all the respondents,

: 2 That the applicant was appointed provisionally as
| EDDA, Lowpara BO in a/c with Mukalmua SO vide sDI (P),Nalbari
g NosAl/Lowpara/95 dtd.5-4-95 and he joined oﬁ 17~4~95(A/N).

The disciplinary proceeding against sri Rajat ch.hedhi

| the permanent EDDA,Lowpara BC was under put off duty,has since

[ been completed and the disciplinary authority exonerated and

| |° ree~instated him in the original post of EDDA,Lowpara BO W.e.f,

: '\ 7-4-2000(a/N) vide SDI(P),Nalbari West No.Al/Lowpara/2000,dtd.

| ' 1-4-2000, since there was no merit to be revised the order,it

j was not done by the appellate authority. The appointment of the
applicant was purely provisional with the term and condition

) if ever gri Rajat Chs.Medhi is taken back to the service,the A

! pfovisional appointment issued as such,will be terminated _

bk without any notice. The applicant accepted the terms and
\é Contd te 0/2




-
) i - ,X
conditions and as such his termination from service was in

order,

The re-absorption of the applicant, who was terminated
on 6~4-2000, could not be made in Kachupathar BQ,Mukalmua sO
for non vacancy of post., The application of the applicant for
absorption in vacant post of Kan&bari BO could not also be
undertaken as emplowment a family member of Late arfan ali,
Ex~BEDMC, Kandpari BC 1s under consideration on compassionate
brounde | |

Despite the judgement & order passed on 10-11-2000
in 0.2.N0,126/2000 and on 27=-6-02 in 0,A.N0.451/2001 by the
Hon'ble Tribunal, the absorption of the applicant against the
posts shown in application could not be considered in view of
the facts stated above,

\,;ghe respondents are however, considering the case
of the applicant for absorption in any GDS vacant post likely
to occur as per the guidelines laid down in DGP & T letter
Nos43=4/77-pen dtde23-2-79 and also keeping in mind the

h_—"‘* \
judgement & order of the'Hon'ble Tribunal in 0.A.N0.126/20004
~NT

3. That with'Eé;3E8“E3\EE;\EEQEZEQQEQ\EEEZNIEVESEQErapn

1 of the application the respondents beg to state that in the
0sAoNO126/2000 and in QsA.N0.451/2001 the Hon'ble Tribunal
directed that the respondents to do the needful at the earliest
available opportunity to absorb the applicant.

As there was no wvacant post at Kandbari BO at that \

ne, his application could not be considered, . !

The post of EDMC,Kandbari BO has been lying vacant
wee,£,01=-1-03 due to expiry of Ex-EDMC,i,e.Late Arfan ali,

As per provision contained in DG Post letter No,14~25/91-ED

& Trg.dtd.16~12-91, it is the department's duty to inform the
family menbers of the deceased employee for availing the
concession cf compassionate agpointmént. Accordingly the son
of Late arfan ali has sabmitted application for apnrointment .
and his case is under consideraéion for appointment in the
post of EDMC, Kandbari, falling vacant due to the death of the

Ex-ED official. .

4a | .~ That the respondent has no comment to offer to the
statements made in paragraph 2,3,4.1,4.2,& 4.3 of the

applicat ion,
3

contd. \tp/B-Q 'I_
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5 That with regard to the statements made in paragraph
8.4 of the appkication, the respondents beg to state that the
disciplinary proceeding'against sri rRajat ch, Medhi was completed
by the Disciplinary authority and the Disciplinary authority
exonerated Sri Rajat Ch,Medhi from the charged leveled against
him(vide Memo No.x2/Lowpara/94-95 dtd,31-3-2000), Accordingly
Sri Rajat Chs Medhi was re-instated in the post of EDDA,

Lowpara BO vide SDI(P),Nalbari (W) No.Al/Staff/Lowpara/2000

dtd, 1-4-~2000,

-3-

The termination of the applicant was not in an unfair
and unjust manner as his provisional appointment. against the
vacancy caused by put off duty of Sri Rajat CheMedhi was'made
with clear understanding that his provisional appointment may
ke terminated at any time without notice and without any
assignment of any reason. ‘

6. That with regard to the statements made in paragraph
4.5 of the application, the respondents beg to state that the
termination of provisdonal appointment of the applicant was
legal as the disciplinary proceedings against sri Rajat ch.
Medhi was finally dissosed of and Sri Rajat CheMedhi was
re~instated being exconerated from all charges leveled against -
hims As per terms of provisional appointment, the applicant
was terminated on sri Rajat Ch.Medhi being re-instated in
service,

' The action of the respondent wiﬁh regard to terminag-
tion of the applicant was as per terms and conditions under
which he was provisionally appointed and that the action was
therefore just and as per procedure,

Te That with regard to the statements made in paragraph
4.6 of the application, the respondents beg to state that the
posts mentioned in representation dtd.20~11~2000 were not lying
vacant at that =R ' v

- one Branch Post Office i.e. Kachuapathar (not Kachua)
was newly opened on 31-3-99 with lone post of BPM at the office, '
The post was notified on 26-3-99 for £illing up and appointment
in the post was made on 10-~7-~99, i,e,before the submission of
application dtd. 20-11-2000 by the applicant,

contdsep/4e
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There was. no vacant post at Mukalmua Post Office at

that time, ' .

Dye to non availability of vacant post, the case of

‘the applicant could not ke undertaken for consideration,

Ba That with regard to the statements made in paragraph
4,7 of the application, the respondents beg to state that the
éase of the applicant has been keot in mind for consideration
under provision in DGP&T NOs43=d /77~Pen GtQe18~5~79,

O That with regard to the statements made in paragraph,’
4,8 of the application,the respondents keg to state that &ske
thére were no vacant post of EDDA at that time of his appli-
cation dtd.20-11~02 as specifically mentioned,there is no
scope for stating that the respondent has no inclination for -
considering his case of .aprointment in ED poste .

The applicant has no right for claiming Gr-D & Gr-C '
post as per provision of rules as there is separate recruite
ment rules,

The respondent has no comment to offer with regard
to.positidn of the dependent family members etc, of the

applicant,

10, That with regard to the statements made in paragraph
4.9 of the application, the respondents beg to bstate that the
applicant was terminated as per terms and conditions of his
provisional appointment, ‘His termination from service was due
to administrative reason. As he has already rendered more than
3 years continuous service, hig name is only to be included in;;
waiting list for appointment as ED agent as per guidelines in
DGPST letter No.43-4/77-Pen dtd,18-5-79, This has also relatign

- with available vacant post. as well as other required terms and .~

conditions to be fulfilled by him, At the time of his appli-
cation dtd,20~11~02 for absorption in ED post.,there were no

‘vacant posts in the pPOs of the locality., It was already mene

tioned that there was no vacant post at Lowpara PO.

‘11, That with regard to the statements made in paragraph

4,10 of the application, the resgondents beg to state that as
mentioned in the representation dtds9-9-02 and 29-10-03 i
submitted by the applicant,there were no vacant posts at
Jagara and Deharkalakuchi POs In respect of the posteof EDMC,
Kandbari B0, one of the dependent family membé:s of the decew
ased EDMC,Kandbari BO has already applied for appointment
under compassiOnaﬁe ground and the case is under consideration
as mentioned in para~y,

| contda.p/5¢»
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124 That with regard to the statements made in paragraph

4,11 of the application,the :espondents beg to state that the
incumbeat of EpMC,Kandbari BO i.e,Late Arfan All expired while
in service, aAs per instruction in DGPST letter No.14-24/91-ED
& Trgedtdyl6-12-91 the family member of Late aArfan ali has
the right to avail the concession of appointment on compass=
ionate ground in the post of 'EDMC,Kandkbari BO.

In respect of the post of EDDA,Lowpara,it was already
mentioned in pre-para that the post was not lying vacantw

permanently, \

13. That with regard to the statements made in paragraph
4,12 of the application, the respondents beg to state that the.
matter of inability to absorb the applicant in ED post is not _
due to filling applications by the ap_.licant before the Hon'ble
Tribunal,but due to non-availability of vacant post in PO

which are chosen by him

14, That the respondents have no comment to offer to the
statements made in paragraph 4,13 of the application.

15, That with regard to the statements made in paragraph
5.1 of the application, the respondents beg to state that the
provisional appointment of the'épplicant was terminated in
accordance with terms and conditions of his provisdonal

appointment,. '

16, That with regard to the statements made in paragraph"
542 of the application,thé regpondents beg to state that as
the post of EDMC,Kandoari BO is being offered for appointment
on compassionate ground of one of dependent family member of
Late arfan sli, Ex~EDMD,Kandoari BO who expired while in
service, the appointment of the azolicant could not be coﬁsi-

dered for the post of EDlC,fandbari BO.

17, That with regard to tine statements made in paragraph
563 of the application,the resgondents beg to state that the
aspointment of the agplicant,was not like a casual labéur to
have the benefit of 240 days continuous service, Moreovér.his
appointment was provisional with clear terms & conditions
during which period his service was regulated under the EDas
(service & conduct)Rules 1964, '

18e That’with regard to the statements made in paragraph -
5:4 of the application,the respondents beg to state that the
provisional appointee subsequently discharged is to. be included
in the waiting list of ED agentgdischarged from service,

+

contd,,p/64+



s o

-6 -

19, That with regard tc the statements made in paragraph
S¢5 0f the application,the respondents beg to state that the
Hon'ble. Tribunal while ‘disposing ‘the 0, AQNOSIZS/ZOOO & 451/02
left the subJect at the disposal of the postal authoritye

~29@. That the respondents have no comment to -the statements 3?
made in paragraph~7 cf the application, =

21, That with regard to the statements made in paragraph
8,1 of the application,the respondnnts beg to state that the
Hon‘ble Tribunal has already made certain observation on Q.A.
NO4126/2000 & 0@A¢N0a451/2001 and no other direction for |
immediate absorption may be applicable at present as there are m
vacant posts as mentioned by the applicant and the respondent

has to take into consideration all other criteria for absorption f:

of the applicant whose name is liable to be included in waiting .

list of digcharged ED Agent and also subgect t@ fulfilment other
terms and conditions.

QZQ That with regard.bo the statements made in paragrapn
Bs2 0f the application, the respondents beg to state that no _
claim fremathe part of the applicant for his absorptlon in the -
post of Kandeari B0 could be entertained due to the reasons.
statcd in the paragraphs 11,12 & 16 above¢

| 234 That the respondents have no ccmménts to the statements
; made in paragranh 8@3 and 8.4 of the apoilcatmon.

| 24, That with regard to the statementv made in paragraph
I, 12 of the application, the respondents beg to state that the
| appointment of the applicant in the post of EDMC,Kandvari B0

could not be considered as stated in para-2 asboves .

| 25, That the respondents have no comments to the $tatementsvfi

made in paragraph 10,11 and 12 of the application.

204 :That the applicant is not entitled td any relief

{sought for in the application and the same is liable to the .
‘dismissed with costs on the reasons stated in the pre~paragraphss

contda 5?/7@ a
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T have not suppressed any material facts.

VERIFMICATION
| I, 60 Suiklespare p@%\ presently working as
superiritegdent of post Offices, Nalbari Barpeta Division,
Nalbari-~781335 being duly authorised and' compétent to sign

this ve;ification do hereby solemnly affirm and state that

the statements made in paragraghs //4//?,/[( J 20 4+ 23 5 the

application are }t.rue to my knowlédige and belief, those madé in

parag;aphs 2 3, 5- 12, /5 ~/9,21+22keing matter rof‘récord are
true to my infomfation derived there from and those made in

the rest are humble submissioh before the Hon"blé 'I‘ribunél.

,_ \
AND T sign this verification on this the 2 aen
day of L X003 | |
%&MP Lag_ -
o7 aTeiterR orard JaeT
‘ =T TEe Ao - 781335
- SUPDT. OF POST OFFICES

NALBARI BARPETA DIVISION'
NALBARI- 781335 '

DE POHENT

wRR T IR



| no anted 34,8498 proposed €0 hold -
an enquiry against acgie Rajat Che Medhi. EpDA/ Lowpaza BeOe under .
sule 8 of P&x EDA(Conduct & Service) Rules 1964, coe

.

1 this Office MNemo of even

§

g
I

Statement of Article of charg® farmined against Sris Rajet Che .
g4n A/C with uukdmm 8400 (UPD) ¢

Medhi EDDA/Lowpara BOs

Medhl EDDA Laspare B0 (UPD) Whilc

Thet the seld Sris Rejat Che
“M’ ;w axty PR XN

working as sush remained un Authorised
o 314.2495 Le00 1388 daYe e
shereby the said 8ris Rejat Che Medhs Vielated note below Bul
(6) of EbA (Conduct & Sexvice) Rule-96dy . o

A
v

-
*

statmmdwﬂo!umqéndiwum
of the article of charge gremed against iu. Rajat Che Medhd EDON

+
LOMDara 800 o) o ’

gris Rajet Chs Medhi EDDA mpu’t"adow-m granted leave f£oy
98 days WeEele 45493 &0 6,891 ¥ paLs
dsted 9,890 : . ‘ g




-2 J/

. | N

oo | 0

SN

sri. Medni wes to join in | ig duty on TeBe91s But Anstesd ot
joining he remain absent since 7.8091 without any ‘anﬂwrit_y ©w

1442095 Leee OF & strgption 1288 dayse
Cwu-cxﬂ A = ‘ .
Thereby _aid gxie Medhi violated noted below Rule S (6) of EDA -

{Conduct & Service) Rules 1964«

ame 1.0+ of the xule 8 case recorded his findings b ©F Phasese

(1) Srie Rajat Che Medhi EDDA Lewpara B.0. (UPD) Officiete in Departs
atal posts in aigferent capacities st aiggerant 8.0.8¢ grom 848492 "
2101009320 Hencs the said period is exciuded from un Authorised aHaence

(2)e Again' 8xie Medhi was absent £xrom duties HeBoFe 23/10/92 L . - o

14/3/95¢
-

The charge jevelled for un Authecised absence of srtmt fren

" g/8/91 o 14/3/95 in to t0 not proveds

The period mentioned in colum (4) £rom 848491 0 3&.105"98 u
partically F=8 not proved & the period mentioned in golum nos (2) &6

/;“1'1-295.*"‘?. 2a/8/92 0 14/2/93 gﬁ&m <

The chaxged off£icial 4in his deionci statement on 14068 ginad
geport raise question in which texm & th that she porsen ww
worked 8s EDDA Lowpars BeOe for a long periods 1D the sane 1ine Of

" pessaning posting ordex wes essential fof hime

£ have gone through the £,0.8, £inal reports chaxged Ofticia
defence atatement s other velevont records & documats & oomes O

(A) 1 am agree with the finding of 140e WHICH mentioned in Golus

Hoe (1) .. G |
put I diagree with the f£inding ga::iv.’d ot %m 8?0. An @O
Hoe(2) for the gollowing geasonsvhich noted belew ¢ 5



(11) In reverse concerned authorities allowed Sri. Manik.ch.
mdhz to work as EDDA Lowpara B.O.(in 0/C with Mukalmua ) as un mtm-
tl.uq/un-appmnd nomines £or the period T-8-91 to 16-2-95 which 1is Ln
eontrery of Rule 5 of EDA (Conduct & Service)Rules 1964, Also then Appo-
inting authorities did not terminate the service of un upp:ovodmdnu :
An proper time to make way to rajain the oﬂ.g&nal.‘m official of |

wua Be'le

I Wi, Hesmul Haque Laskar SOX P03 Nalbari (est)2ub-Divisions
namu & diacipunaty authority in the Rule ~8 Case of RDDA l-ovpnrl

LA

is hsretr, emnonéjﬂ.. Rajat Ch. Medhi from the charges that mxm
against him & reinstate in original post ieees EDDA Lowparae ‘ f_

9 J / _
WQ’(M . o
" Salberl West Sub Dirisles T
- Wallarh-78139% . :

CoRY. %0
1., 8ries Rajat Che Modhi,Bx-EDDA lowpara B.O. for informstiong °

2. The Postmaster (HSGI) Nalberi H.0. for information end
necessary action. .

" 00 / 3. 8.P08 NIB, for information. |
L 4. 0/Cs | s




”wk N m\”‘“ o VA
e o M . %//
pr

r‘ pb
o3® )
i‘d—-\/ Stafﬂ/bawpara/ 2000 datd.of Nalbari t.he 4-4-2000. . /\\
- “ 7 v

wm L2 X3 f
<0 remy (
- n E E ! E ' .’*. _"' *
‘, < 6." ! ) :
’o';)“ St Sapaty of : -
oFi L‘f‘-{( :

ﬂnlban Barper
—ulu'“"ﬂi AS Sri; Rejat Ch.. Madhi EDDA Lawpara §.0. 4n NG with

placed under put off auty g;gif_s

16-2~95 was made vide this Office Memo Ho.A lluwparqﬂ‘-?si"%”oé

Buka Ve under Ralbaﬂ. HeOo

16-2.—95 .

. ’ Now therefore the underaigned in exercise of pmf _
. o 'tl's-\. !

4in elouse (C) of. gub-Rule«5 of Rule-ao of tue c¢C.8.Rul.cs-196§5 : .
irmediate effect dus to ud-ﬂhtp

hereby revoked the said oxder with

rative reasone - i
R / : : - ;
v ,
N | ) B2, 2omn! mﬁm(l’m‘g A
e , w West Sub Divisies - e
N ™ Nalbari-§8133%
< copy to *- . '
1, Sri. Rajat Che Medhi EDDA Lawpara {uPD) .
- wh , The Postmaster (Hscx)llalbari Hs0. foOr information and.
necessary actione 6oL
3. The $.P08 Nalbari for kind informations RS
4. The 8.PM Mukalmus gor infofmatione : |
- 5, The BPM Lewpara for jnformation & asked ®o allow Sri Rajst

Ché Medhi EDDA (UPD) %o join i.n the Ofﬂiel Miaﬂl&q

6, O/CO ' ‘ p



.......

WHEREAS 8g4 Girish Kalita Vill,& P.O. Lawpara Dist.Nalbazi was

Ongaged to ldok after the work of BDDA Lawpara B.O. W.E.X. 050‘0

uo was qlm clear. underotandinq that if ever it is decided o

talu Sri, Rajat Oh.Medhi beck in to service then the provisional W
mont 4sgued to him will be terminated without notice. . *""

'
'?}‘;E”i'.v;ﬂafv,.‘ -

“ '-:. . R
R s -

Now the undexsigned come to the decision that Bri. Rajat m
EDDA Lavpara (in A/C with Mukalmua 8.0.) (UPD),should be taken back uxiw

to Service.

_Therafore the provisional appointment issued to Sri. Girish ll.’l.i.iglx
as EFDA Lawpara B.O. vide this Office Memo NosA llbavparq/95 aw.s/vug

is hereby terminsted with jmmdiate effect.

Copy to t- ,

" 14 The Postmastex (H8GX) Balbsfd H,O. for information. and
necessary mton. _

2, Bri. Gnhh xauta m(vm.npptt.) Lawpara for infomuam

B
3. The BPM Lawpara for information & neceasary action. | =
4. The 5PN Mukalmua for information.

§, 5p08' Nalbari for information. | Q/ SR

’ . AW

mf'rm‘v? Iﬁa}nm 7 (Postal)

, “\Waldarl 1est Sub Div R
] , . Palbari-r81335 - ’

‘-' ‘\)N; |Sc(} 0 . '
©ffice -tmmmnof

Pos N ,
Maltan l’{upc"% i' ’% BT
MALBARI— L

- . ..‘,,.-' . N i-

mwwiu-
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o P DEPARTHENT OF POLIS
OFFICE OF fHB SUp DT. Ok 'POST OFFICESs WAL JARL BARP B'A DI, ‘

‘To,
The Bmployment Officer, »
District Bmployment Exchange, /\/\/{,/gn/},i Co e,

'No.'4._,203/£2)/4 mted at Nalbéri the_ M.—S..?? o “

Sub:~ Appointment of EDBPN of.KWL%JMEDBo in a/c with
: SO in the district. Albare

oir, |
M A post of extra departwental branch postnaster 1is m ;

be aeant at /2 BO. At present the gelecktion will be

provisional and on purely temporary pasis and may be terminated at

‘any time in the ingerest of service.

While nominating the p_ei'sons the fellowing conditions way
kindly bé kept in view: - S
1.Person,é geeking employu'xent as BDBPh must be pennanen‘c resident of - -
.FGL AﬂA]L village. . 3
2, The édpplicants should have adequate woans of lively hood from o
independent source of income. :
3 The applicanis shoul. d be able to offer suitable‘acoon-.modation for th'ey.]'f_;
post office with provision for ingtorlation of PCO even. ‘
4, The applicants should have minimum educational qualif ication of HSLC -
. passed or equivalent exam ina tion,. Sel ection will be baged on the ESEK
marks secured in the matriculation or equivalent exa. ination.No
weightage will be given for higher qhalification. |
5, The applicant must attain the age of 18 years as on /_-/,-??
6.50/8T applicants may be given preference subject to fulifilment of
© above conditions. ' |
The applications alongwith suppor ting sgocuments in r/o .
applicents nominated for the po gt of BPU/XMMMML EDBO‘mali'”
_be forwarded to this office so as to reach this of fice on OT befo_i‘e.av

22.77-77

Youys faithfully

. Supds.of P6s ffices /
Copy %o:- Nalbarl Barpeta In,Nalbari.

1. The SDI(P) /Nf\%ﬂu\[&» for information ar-d make wide publici‘zy mf
; ‘ ' . the village and ¢ Sing garly submisslon O
2:The Gaon Burah of Village 4pe applications Fough Distlemployment. .

2,:?&32% Ka d‘f""f’ «J‘A,v’z. exchange.
‘o -0 S MiBP gt OTfices o
3. M 5%""' BM J/v/ Nai)bari arpeta Dn.Nalbaris -

o \\_,,() . ’\/ \
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: Relieving Officer
) A
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DEPARTMENT OF POSTS - INDIA \g

Office of the Superintendent of Post Offices = Nalbari-Barpeta Division 4
NALBARL-781335 |

Memo No. A-208/EDA Date :: 28-06-99

Sri Kuladhar Barman, S/0 §i Jaggva Ran Batman, village and Post Kachuapathar
via- Bartala SO is hereby appointed as EDBPM  Kachuapathar with immediate effect. He shall be
paid such allowances as are admissible to him from time to time.

2. Sri Kuladhar Barman should clearly understand that his employment as EDBPM
Kachuapathar shall be in the nature of a contract liable to be terminated by him or by the undersigned
by notifying the other in writing and that his conduct and service shall be governed by the Posts and

- Telegraphs Extra-Departmental Agents(Conduct and service) Rules, 1964 as amended from time to time.

3 If these conditions ae acceptable to him, he should communicate his acceptance in the

enclosed proforma. /{
' ((Qﬁ\NG}IA)

Superintendent

Copy to: . .

L. The Postmaster , Nalbari HO for infomation and necessary action.

2-3. Sri Kuladhar Banﬁan, village and Post Kachuapathar via- Bartala Dist-Nalbari
(Assaim).

4 The SDI(P) Nalbari(W) for information and handing over the charge ofthe BO to

Sﬁ Kuladhar Barman at an carly da* > 11 alen requiested to impart necessary training to the new
EDBPM for a period of seven(7) days. '

5. The SPM, Bartala SO for information.

6. 0OC. -

(G.GSINGHA)
. Superintendent .
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SECTION X

Compassional’e Appohﬂmcn(s to pependants of EDAS
1) nstructions regarding (Inmpnsslnnm nppnh\l'mcn"!.-—-ﬂ\c ques-

tion of pmv‘iding some E1) posts to dependants of ED Apents in case of
death/infirmity of an ED Agent has heen under consideration of the Govern-
ment for quit some time past: 11 has now been decided. that 2 cuitable job in.

cnly in very hard and exceptional cases:
5. The orders contained in this Office Leters No. 43-246/71-Pen dated

't 1
g-3-1978 and No. 43.231/78-Pen., dated 17-2-1979, fot giving preference 10
and ST and retired AtmY Postal Service candidates. etc., will not be 2p-

ne.r& T. Letter No. 432} 2119/Pen . dated the 4th August, 1980 \

for the same:

3. Tokeep? per wa ress of 4ispO 1 of such €as% a\(-yc_a(\y
cturns for the P ds ending 30th Septemost and 3tst® arch be su
mitted infer dicating h cr of ED A ents who hamess Of
retired on inval dauor’\ g the hatf-ycarly pcnod, n er of mpassion
ate appoimmem cases . dect 4 during the eriod, €¢ f the & osal is 1O
satisfactorys steps (ak‘en/pmposed (o be taken to acce elerate \h‘c (cmpo‘ Wy ‘?\so

¢ duly to inl0

be indicated. M\,ﬁ is the D¢ artment’ dut m




lh._d\,,‘ ]

heen received from certain qud ancrs sccking € arifications ©

mutandis follow? the guidelines contain in OM
1987, of ¢ jmistry of personncl. hiic -V'(,‘l‘r»ievanccs an Pension
which, infer dli ovide \ h wid of 3 dccgas‘cd Govemmem_ em-
\oyee \8 appoi n compasst grounds sronp D’ posts. che will be
exempted 10 the tequireme c;.ducanona tifications, pvovide@ the
duties of can be pet vithout hav! ¢ ed tional quatifict
~ tions of midd ¢ standard prescribc_d in the Reert! ment R h cm.\\ex\ o
this pmvmon, clarification was been sough thet St \ xation can
also be given- 10 dcpcndams/ncm relatives © he deccd gents an
\i of ED Age \s including

146 SWAMY’ g — POSY AL TD §| Akt

the familics of the ED Agents cm\ccmc(\ that 1\\cy can av -ail of the, concession

of compassion? ate_app” ointments. In no cuumm'\nccs  should be {efi to them

1o come up ¥ with suc Tequests at the time of (heir chousing 8¢ ‘in cases wher€
detayed requests atc feceived, excuses arc nndc {hat they were not awste 0 '

the facility.

[RVAYE Pom 1.ctter Nn 4. 15/9\ FH& TR (hlcd the 16th |)ccnh\a'ct. |99|.l
.(2_) Written hﬂlmn!lo o he sent by chMrre’tfl’os(.-,—- On careful
cppsadctatm , _l hag been decit 1cd that in futute written intimations ahout the
existence of the facitity of €0 mpassionate ‘8 appointn nents, st e sent in ol
cases by 1egis stered pos ost. Befo re ﬁ\\mg up the posts on |cg\|\mb asis, it must be
ensured that no claim for compn«mnnlc pmmmcnl is pcndmg or is antici:
pated.

{D.O. Posts. Lettes No. 14 28/91-KO & V1R Jdated the Stb August. 199Y )
R) Cht\ﬂcatlon «.—Attention is invited t© letters pamcu\amed below—

1 1etters No. 24- 269/87 .sPB-l, da\cd 10-2-1985; ddlcss 4 to all Heads
of Postal Gervices, etc., W with which 3 copy of OM. 14014/6/86- gstt. (D)
dated 30-6-\987 (‘Appc ndix-2 of quamyv's I’ nmm (ompvlalmn), rom \
Ministry © H“cnonnc\ nd Puhhc (jricvances ancd Pensions a¢ dressed 10 all
Mmmncﬁfl)cpanmcms of the Go overnment of India cnmammg gmdc\mu {or
dealing with compassiona\e appomkmcm cases of § Idaug hers/neat rels-

tives of dec cased Governmen servams-. an
2. Letter No. 17-366/91- D & e dated 12-3 \99\ wherein revised
duca(mna\ quahﬁcahons been ptcscnbcd fot lccnmmenl to various

ca!egoncs of ED Agents.

in.the context © of the above- mcntmncd ommumcauons references have
n the fo“owmg

pointsi—

1) For dealing with cott \pamona ppom\mc n ¢
dcpc'ndan\slnear retatives of cceased ED y Agemss this \)cp ment 18

" ndis followi ideli i OM. No. \48\4 6!86 date

es m respec l of the

whcl\\cr the same wi\\ be app icable 10 all categoties

EDBPN UEDSPM. T

9) The ED.p9S are is tatcd and well spread out. It is, therefore. (;\cccss-
y siv U nti

Qhat 3 vaca/y_g_mc( due to the (cn'\; [-an U] ’ v
appmm\ 2 \usf\\ct d1 mhms neat relatives O cmynpasmpna\c

n .
groun nds I is no 'd ould be uite difficult 1 give compaSS|onalc
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quick administration, it has been decided that where thege isno € yntes

pos? 9( F:DBPM. the Inspector of Post Offices can make the ap:::\cn:nz;:‘::
anticipation of ‘thc (ormal approval of the S’upcrin\cndcnt of Post Offices The
fom?a\ _ordets in this connection will he issued hy the competent Appo{nting
Autority, ngmcly. the Divisional Superimcndcm. 1n othet cases where there
arevival claimants, the lnspecto? of Post Offices would be 1equ{r€d to obtain

the priot appt&vat of the Divisional Supc:imcndcnl before appointing 8n¥ pet-

few to ensuring

{»0.. p. & T, \lette No. 18/3/62-1isC.. dated the JOh Janusry, 19681

\ %) Provistonsl nppoinlmem of ED Agénts.-—h has come to the notice
of this office that pm\nsinna\ appomtmcms made to ED posts 8re being

allowed to continue for indefinite periods and when regular ® intments are
made, the pmvtsiom\“y appoimcd persons do not ~yeadily and over
charge. The following instructions 81¢ issued in this regardi—

(i) As far a8 ossible, pmvisimm\ appointmcnis'shouid e avoided.
Provisiona nppoinhncms should not he made t0 filt the vacancies
. - . oy i

in Authorit: ahould take 8¢ jon well in time pefore the retirement

iify Where an £D Agent is p off duty pending de amen\a\ m.judi-
o cial pmcccdings apainst im and it is not poss\glq {o ascerisin the

eriod by which the dcpnnmcnmlljndicia-l pyoccedm s are tikely t0
‘)e finatized, 8 ptov’\s'\bm\\ appo'm\mcn\ m e, in the for™

-me A
annexed k)\m\exmc- ). it should ade cleat 10 the ptpvis\om\\y'
erson

appointed P if ever it ig decided 10 reinstate the previous

>

incumbent. the provision \ appoimmth\ will be terminated and thet
he shall have no claim 0 any nppointment.

yen in cas here on appom\h\cm is fill the vacancy caused
py the dism! re an ED Agent ¢ dismiss Qremoved e
\ yee'has not exhav 1t channels © appeah the appon chould only
rovision “The offer fof # ent should be in form annexe

caused by the tc\ircrgcm of ED Agents. {n such €8¢ the Appo nt-
ke actt .
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2. Eﬂ‘oﬁs.sho“ld be made to give alternative employment to-ED Agents
who are appomtcd ptovisinna\ly and subsequently discharged from service
due to administrative 1easons, if at the time of discharge they had put in not
less than three years continuous _jpp_[p_vggl_scrvice. In such cascs, their names
éﬁouﬂﬁ n_u:]ud;d in the waiting list of ED Agents discharged from service,
prescnbcd inD.G.,P.&T., Letter No. A3-4/77-Pen,, dated 23-2-1979.

3. These instry {tions mAay be brought to the notice of all Appointing
Authorities. '

{pa, P & T, Letter No 43.4/17-Fen, dated the 18th May, 1979 and Cir. No.
19.34/99-ED & Trg., dated the 30th Decembet, 1999. % :

ANNEXURF —A
{ in Duplicate )

‘Whereas the post of Extm-l)cpaﬂmcma\ (Name of Post and
Office of duty) has become vacanthas been newly created and it is not
possible 10 make regulnrappointmént to the said post ;mmediately the

- (Appointing Authority) has decided to makc-’pr’ovisional appoint-
mment to the said post for 8 period of (period) from. 10 or till

reguiar appointment is made, whichever period is shorter.
2. Shri (Narte and address of the selected erson) 18 offered

the pm-v,isiona\. appointment. Hle should cleatly andeistand that the provision®

" appointment will be terminated when regular appointment is made and he

shall have no claim for ~_nppoinlmcm 1o any post.
3. The (Appointing Authority) also reserves the right to terminate

the ptovisiona‘l appointment at any time before the period nlgn(ioned in

para. | above without notice and without assigning any reason.

4 Shri ... will be govcmcd by the Ex(vva:Depaﬁ{ncMn\ Agefits
(Conduct and Service) Rules, 1964, 13 amended from time to time and all
other rules and orders app\icab\e o Exua-Dcpmm\cnla\ Agents.

S. In case the above conditions arc acceptable t0 Shri (Name of
the selected candidate) he should sign the duplicate copy of this memo and re-
turn the same {0 the undersigned jmmediately.

Appointing Authority
To :
Shri ..
_ /_\NN_EXURE_— B
{in Duplicaté 1
Whereat Shri . (Name qnd Designation of the ED Agent who has

heen put off ﬂury/rei#bvéd/dismissed) has been put oft duty pending finaliza-

tion of disciplinary ptocecdings and judicial ptoceeding's against him has been




